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[Englishj
Loanby Khadi & Vikage Industries Board

8283. SHRIMATIGEETAMUKHERJEE :
Wilithe PRIME MINISTERbepleasedtostate

(a) whetherthe Khadi and Village Indus-
tries Board provides loanstothe poor entrepre-
neurs;

(b)if so, the details thereof;

(c) whetherthe Punjab Khadiand Village
Industries Board hasfailedto recover outstand-
ingloans of about Rs. 3.25 crores; and

(d)ifso, the steps taken /being taken to
recoveertheseloans?

THE MINISTEROF STATEINTHE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
SMALL SCALEINDUSTRY ANDAGROAND
RURAL INDUSTRIES) (SHRI M.
ARUNACHALAM): (a) and (b) Central Govem-
mentprovides financial assistance toKhadiand
Village industries Commission (KVIC) by way
of grants andloans for the development of KV
Sectorinthe country. KVIC intum provide funds
toits directly aided institutions throughout the
country for starting and continuing KVIwork.
KVIC alsogives funds to 30 KVIBoards working
atthe State/U.T. levelforpromoting KViwork
within their respective jurisdiction throughco—
operative Societies and individual entrepre-
neurs. All details such as loans sanctioned,
loans recovered etc. in respect of individual
entrepreneurs are maintained atthe State Board's
level. e

(c)and(d): TheMember Secretary, Punjab
KViBoard has informed that Rs. 1. 08 crores
havebeenrecoveredduring 1991—92andan
amoutof Rs. 1.75 crores have been recovered
in 1992—93 by the Board. Board has assured
thatthe reasiningamount will also be recovered
on priority basis. The Chairman ofthe Boardis
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personally looking afterthe recovery matters
andisintouch with the Revenue Authorities.
Recently Finance Commissioner (Revenueis-
suedaninstruction to District Collectorstotake
effective stepsforrecovery ofthe Board'sdues.
Recoveries of the Board's dues willbe effected
asarrearsofland revenueby the District Collec-
torconcemed.

Renting Out of Public Placeby C.P.W.D.

8284. SHRIJEEWAN SHARMA : Willthe
Minister of URBAN DEVELOPMENT be
pleasedtostate:

(a) whetherpublic parks and other open
spaoceare rentedoutby C.P.W.D. forcommer-
cialand otherpurposes;

(b ifso, the details withreasons andnorms
laid down therefor; and

(c)the details of the funds collected, by way
of rental value during 1992 and how the same
comparewiththe precedingthree years ?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHE MINISTRY OF
WATER RESOURCES (SHRI P. K.
THUNGON): (a): Yes, Sir.

(b) No rent is charged when such allot-
ments are given for social functions. Forallot-
ments givenforcommercial purposes rent at
the rate of Rs. 620/— per hectare per day is
chargedinadvance.

(c) Rentrealised during 1992 and the pre-
cedingthree yearsis asunder:

1989 Rs.22,042.00
1930 Rs.14,334.00
1991 Rs.1,09,532.00
1992 Rs.75,274.00






